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The 18th October 2016
No. 11/Adhi. Karya.-01-06/2016/4027—In exercise of the powers conferred
under Section 3 of the Bihar Prohibition and Excise Act, 2016, the State Government
hereby notifies all medicines or medicinal preparations containing the following medicinal
ingredients to be intoxicants for the purposes of the aforementioned Act :-
(1) Codein
(i1) Dextropropoxyphene
2. No medicines or medicinal preparations containing the above mentioned
ingredients shall, from the expiry of 30 days from the date of publication of this Notification
in the official Gazette -
(i) be sold by any existing or new licensee under the Drug and Cosmetics Act,
1940, without a valid prescription duly issued by a Registered Medical
Practitioner; and
(i1)) be consumed by any person who is not a bonafide patient and who does not
have a valid prescription duly issued by a Registered Medical Practitioner;
and
(iii)) be stored or purchased by any existing or new retail or wholesale licensee
under the Drug and Cosmetics Act, 1940, without a license issued under the
proviso to Section 18 (c) of the Act.
Provided that nothing in this para shall apply to the Gov, Hospitals/ Govt,
Institutions, and
(iv) be manufactured, bottled, distributed, possessed, transported, transited,
imported or exported without a valid license or permit issued by the Collector
under the Act.
3. This notification shall come into force at once.
By Order of the Governor of Bihar,
AMIR SUBHANI,
Principal Secretary to the Government.
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